
IN THE central AOPIINI STRaTIU E TRIEUNaL '

principal bench

NOJ Q.LHI

O.A. No. 752/93

Neu •elhi this the 21th day of April,1997

Hon'ble Smt,Lakshmi Sua'Tiinathan, Plsnuber (J)

Shri Bharat Singh

S/q Shri Duli Chand
Uorking as Choukidar
in Can- r al uiater Comrni ssion,
R.K.FuraTi, Neu Delhi,

.... Applicant(Nona for the applicant )

1, Union of India,
through Director cf Estates,
Directorate of estates,
'C Ding, Nirman Bhauan,IU Floor,
Neu Delhi.

2. The C-state Officer,
(Shr.Raj Singh Phogat)
Diractorate of Estates,
'B* Uing, 4th Floor,
Nirman Bhauan, Neu Dlhi.

, .... Respon cents
(By Aduocate Shri U.S. R. Krishna )

ORDER (oral)

(Hon'ble Smt.Lakshmi Suaminathan, Plember CJ)

In this application, the applicant has assailed

the eviction order dated 4.2.93 calling upon him to vacate

the Govarnnent quarter allotted to him for the reasons

mentioned therein. It is seen that he had oeen given an

opportunity to be present and be heard before the impugned

order had oeen passed in accordance uith the rules. The

Iciarned counsel for the respondents has submitted that in

pursuance of the eviction order dated 4.2.1993, the applicant
oeen ,physic ally

has/in fact/ evicted on 26.5.93, Tnereafter this aoplication

has been filed on 2.4,1993 praying^ inter-alia^for cancellation
of tne impugned order dated 25,7,90 and eviction order dated

4.2,1993 and for restoration of the pOssessiQn of the quarter

to him.uhich ha submits is not maintainable,

^ Carefully considered the pleadings and the
materials on record. As the applicant has already been evicted



frow the governroent quarter by the respondents in accor?ance

with the rules and instructions) in the circumstances the

question of restoration of the earlier position prior to his

eviction does not arise* The appliclation is devoid of any

merit and it is accordingly dismissed.

No order as to costs,̂
<r

(Smt,Lakshmi Suaminathan)
nember (3)


